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LOK SABHA DEBATES

LOK SABHA

Tuesday, December 7, 2010/Agrahayana 16, 1932(Saka)

The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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.. (cgem)
MADAM SPEAKER: This is Question Hour.
Q. No. 381-Shri M. Krishnasswamy.

... (Interruptions)

11.0 % hrs.

At this stage, Shri A. T. Nana Patil, Shri Ashok Argal, Shri Shailendra Kumar and some
other hon. Members came and stood on the floor near the Table

... (Interruptions)

& ABIGAT : FITIT AR T QIS | 3T ANT §6 Sy |
... (cgagm)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) ..."

e HASAT : T i 95 ML | BSY Bl Tl S|

... (Interruptions)
IS FEIGAT : 37T HUAT AU T W AU el g |
.. (@)
A ST :  YIADIE Fel <o |
... (Interruptions)
Y WA : AT AN AT AT TR A1 | YTl ol QIS | 39 AT 96 SsY |
.. ()

e HISAT : 3T AT SfSY | UABTA T SIS | 3T A AT -3 AT IR ST |

... (cFagm)

* Not recorded.
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MADAM SPEAKER: Nothing will go on record.
(Interruptions) ... ~

MADAM SPEAKER: The House stands adjourned to meet again at 1200 hours.

11.02 hrs.
The Lok Sabha then adjourned till Twelve of the Clock.

* Not recorded
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Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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12.00 hrs.
The Lok Sabha re-assembled at Twelve of the Clock.
(Shri Francisco Cosme Sardinha in the Chair)
... (Interruptions)
12.0% hrs.
At this stage, Shri Shailendra Kumar, Shri K. Sugumar and some
other hon. Members came and stood on the floor near the Table.
... (Interruptions)
12.0% hrs.

PAPERS LAID ON THE TABLE

MR. CHAIRMAN : Now, Papers to be laid on the Table.
... (Interruptions)
MR. CHAIRMAN: Nothing else will go on record except Papers to be laid on the Table.
(Interruptions) ... ~
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): I beg to lay on the
Table a copy of the Mid-Year Analysis 2010-11 (Hindi and English versions) under sec-
section (1) of Section 7 of the Fiscal Responsibility and Budget Management Act, 2003.
(Placed in Library, See No. LT 3647/15/10)

* Not recorded
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THE MINISTER OF YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): I beg to lay

on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the Nehru
Yuva Kendra Sangathan, New Delhi, for the year 2008-2009.
(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Nehru Yuva Kendra Sangathan, New Delhi, for the year 2008-
2009.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at item No. (1) above.

(Placed in Library, See No. LT 3648/15/10)

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI DINSHA PATEL): I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-
(1)  Statement regarding Review by the Government of the working of the
National Small Industries Corporation Limited, New Delhi, for the year 2009-
2010.
(i1)  Annual Report of the National Small Industries Corporation Limited, New
Delhi, for the year 2009-2010, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3649/15/10)

2) (@O A copy of the Annual Report (Hindi and English versions) of the National
Institute for Entrepreneurship and Small Business Development, Noida, for the

year 2009-2010, alongwith Audited Accounts.
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3)

(i)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Institute for Entrepreneurship and
Small Business Development, Noida, for the year 2009-2010.

(Placed in Library, See No. LT 3650/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the Coir
Board, Kochi, for the year 2009-2010.

(1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Coir Board, Kochi, for the year 2009-2010.

(iii)) A copy of the Annual Accounts (Hindi and English versions) of the Coir
Board, Kochi, for the year 2009-2010, together with Audit Report thereon.

(iv) Statement regarding Review (Hindi and English versions) by the
Government on the Audited Accounts of the Coir Board, Kochi, for the year 2009-
2010.

(Placed in Library, See No. LT 3651/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY
MAKEN): I beg to lay on the Table:-

(1)

A copy each of the following Notifications (Hindi and English versions) under

Section 26 of the National Investigation Agency Act, 2008:-

(1) S.0. 2145(E) published in Gazette of India dated 1% September, 2010,
notifying the Court of District and Sessions Judge, West Tripura, Agartala
as the Special Court for purposes of the National Investigation Agency Act,
2008 under sub-section (1) of Section 11 of the said Act for the trial of
Scheduled Offences.

(i)  S.O. 2146(E) published in Gazette of India dated 1* September, 2010,

notifying the Court of District and Sessions Judge, Dimapur as the Special
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(iii)

(iv)

)

(vi)

(vii)
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Court for purposes of the National Investigation Agency Act, 2008 under
sub-section (1) of Section 11 of the said Act for the trial of Scheduled
Offences.

S.0. 2147(E) published in Gazette of India dated 1% September, 2010,
notifying the Court of District and Sessions Judge, Aizawl as the Special
Court for purposes of the National Investigation Agency Act, 2008 under
sub-section (1) of Section 11 of the said Act for the trial of Scheduled
Offences.

S.0. 2148(E) published in Gazette of India dated 1% September, 2010,
notifying the Court of District and Sessions Judge, Shillong as the Special
Court for purposes of the National Investigation Agency Act, 2008 under
sub-section (1) of Section 11 of the said Act for the trial of Scheduled
Offences.

S.0. 2149(E) published in Gazette of India dated 1% September, 2010,
notifying the Court of District and Sessions Judge, Manipur East, Imphal as
the Special Court for purposes of the National Investigation Agency Act,
2008 under sub-section (1) of Section 11 of the said Act for the trial of
Scheduled Offences.

S.0. 2150(E) published in Gazette of India dated 1* September, 2010,
notifying the Court of District and Sessions Judge, Yupia, Itanagar as the
Special Court for purposes of the National Investigation Agency Act, 2008
under sub-section (1) of Section 11 of the said Act for the trial of Scheduled
Offences.

S.0. 2151(E) published in Gazette of India dated 1% September, 2010,
notifying the Court of Special Judge, (NDPS Act), Bhopal as the Special
Court for purposes of the National Investigation Agency Act, 2008 under
sub-section (1) of Section 11 of the said Act for the trial of Scheduled
Offences.
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(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

(x1v)
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S.0. 2152(E) published in Gazette of India dated 1% September, 2010,
notifying the Court of Judicial Commissioner, Ranchi as the Special Court
for purposes of the National Investigation Agency Act, 2008 under sub-
section (1) of Section 11 of the said Act for the trial of Scheduled Offences.
S.0. 2153(E) published in Gazette of India dated 1* September, 2010,
notifying the Court of Senior Most Additional Sessions Judge at
Chandigarh as the Special Court for purposes of the National Investigation
Agency Act, 2008 under sub-section (1) of Section 11 of the said Act for
the trial of Scheduled Offences.

S.0. 2154(E) published in Gazette of India dated 1* September, 2010,
notifying the Court of Senior Most Additional Sessions Judge at Mohali, as
the Special Court for purposes of the National Investigation Agency Act,
2008 under sub-section (1) of Section 11 of the said Act for the trial of
Scheduled Offences.

S.0. 2155(E) published in Gazette of India dated 1% September, 2010,
notifying the Court of Senior Most Additional Sessions Judge at Panchkula
as the Special Court for purposes of the National Investigation Agency Act,
2008 under sub-section (1) of Section 11 of the said Act for the trial of
Scheduled Offences.

S.0. 2156(E) published in Gazette of India dated 1% September, 2010,
notifying the District Court, Kavaratti as the Special Court for purposes of
the National Investigation Agency Act, 2008 under sub-section (1) of
Section 11 of the said Act for the trial of Scheduled Offences.

S.0. 2157(E) published in Gazette of India dated 1% September, 2010,
notifying the District and Sessions Court, Bilaspur as the Special Court for
purposes of the National Investigation Agency Act, 2008 under sub-section
(1) of Section 11 of the said Act for the trial of Scheduled Offences.

S.0. 2158(E) published in Gazette of India dated 1% September, 2010,
notifying the Court of Additional District and Sessions Judge-1, Patna as the
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(xv)

(xv1)

(xvii)
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Special Court for purposes of the National Investigation Agency Act, 2008
under sub-section (1) of Section 11 of the said Act for the trial of Scheduled
Offences.

S.0. 2159(E) published in Gazette of India dated 1% September, 2010,
notifying the Court of District and Sessions Judge, Shimla as the Special
Court for purposes of the National Investigation Agency Act, 2008 under
sub-section (1) of Section 11 of the said Act for the trial of Scheduled
Offences.

S.0. 2160(E) published in Gazette of India dated 1% September, 2010,
notifying the District and Session Court (Special Division-I) at Gangtok,
presided over by Hon’ble by Dr. Sonam Wangdi Lepcha, District and
Sessions Judge, as the Special Court for purposes of the National
Investigation Agency Act, 2008 under sub-section (1) of Section 11 of the
said Act for the trial of Scheduled Offences.

S.0. 2161(E) published in Gazette of India dated 1* September, 2010,
notifying the Court of IV Additional Metropolitan Sessions Judge-cum-
XVIII Additional Chief Judge, City Civil Court, Hyderabad as the Special
Court for purposes of the National Investigation Agency Act, 2008 under
sub-section (1) of Section 11 of the said Act for the trial of Scheduled
Offences.

(xviii) S.0. 2162(E) published in Gazette of India dated 1* September, 2010,

(xix)

notifying the Principal District and Sessions Court, Puducherry as the
Special Court for purposes of the National Investigation Agency Act, 2008
under sub-section (1) of Section 11 of the said Act for the trial of Scheduled
Offences.

S.0. 2163(E) published in Gazette of India dated 1* September, 2010,
notifying the Bomb Blast Court, Chennai as the Special Court for purposes
of the National Investigation Agency Act, 2008 under sub-section (1) of
Section 11 of the said Act for the trial of Scheduled Offences.
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(xx)

(xx1)

(xxi1)
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S.0. 2164(E) published in Gazette of India dated 1% September, 2010,
notifying the District and Sessions Court, Dehradun presided over by
Hon’ble Shri U. C. Dhyani, District and Sessions Judge as the Special
Court for purposes of the National Investigation Agency Act, 2008 under
sub-section (1) of Section 11 of the said Act for the trial of Scheduled
Offences.

S.0. 2165(E) published in Gazette of India dated 1% September, 2010,
notifying the Designated Courts under TADA/POTA at Jammu and
Srinagar as the Special Court for purposes of the National Investigation
Agency Act, 2008 under sub-section (1) of Section 11 of the said Act for
the trial of Scheduled Offences.

(Placed in Library, See No. LT 3652/15/10)

S.0. 2166(E) published in Gazette of India dated 1% September, 2010,
appointing Shri S.B. Faria, Advocate as Special Public Prosecutor for
conducting the cases instituted by the National Investigation Agency in the
trial courts, appeals, revisions or other matters arising out of the case in

revisional or appellate courts established by law in the territory of the State

of Goa.

(xxiii) S.0. 2167(E) published in Gazette of India dated 1* September, 2010,

appointing Ms. Rohini Salian, Advocate, Bombay High Court, as Special
Public Prosecutor for conducting the cases instituted by the National
Investigation Agency in the trial courts, appeals, revisions or other matters
arising out of the case in revisional or appellate courts established by law in

the territory of the State of Maharashtra.

(xxiv) S.0. 2168(E) published in Gazette of India dated 1* September, 2010,

appointing Shri D. K. Das, Senior Advocate, Guwahati High Court, as
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2)

3)

Special Public Prosecutor for conducting the cases instituted by the
National Investigation Agency in the trial courts, appeals, revisions or other
matters arising out of the case in revisional or appellate courts established
by law in the territory of the State of Assam.

(xxv) S.0. 2169(E) published in Gazette of India dated 1* September, 2010,
appointing S/Shri K. N. Ravindran and M. Ajay, Advocates, as Special
Public Prosecutors for conducting the cases instituted by the National
Investigation Agency in the trial courts, appeals, revisions or other matters
arising out of the case in revisional or appellate courts established by law in

the territory of the State of Kerala.

(Placed in Library, See No. LT 3653/15/10)

A copy of the Central Reserve Police Force Sub-Inspector (Ministerial), Inspector
(Ministerial) and Subedar Major (Ministerial) Recruitment Rules, 2010 (Hindi and
English versions) published in Notification No. G.S.R. 868(E) in Gazette of India
dated 29™ October, 2010 under sub-section (3) of Section 18 of the Central
Reserved Police Force Act, 1949.

(Placed in Library, See No. LT 3654/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the REPCO
Bank, Chennai, for the year 2009-2010, alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the REPCO Bank, Chennai, for the year 2009-2010.

(Placed in Library, See No. LT 3655/15/10)
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(4) A copy each of the following papers (Hindi and English versions) under sub-section
(1) of Section 619A of the Companies Act, 1956:-
(1) A copy of the Review by the Government of the working of the Rehabilitation
Plantations Limited, Punalur, for the year 2009-2010, alongwith Audited Accounts.
(1)  Annual Report of the Rehabilitation Plantations Limited, Punalur, for the year
2009-2010, alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.

(Placed in Library, See No. LT 3656/15/10)

(5) A copy each of the following Notifications (Hindi and English versions) under
sub-section (3) of Section 156 of the Indo-Tibetan Border Police Force Act, 1992:-
(1) The Indo-Tibetan Border Police Force Veterinary Cadre Group ‘A’ Posts

Recruitment Rules, 2010 published in Notification No. G.S.R. 853(E) in
Gazette of India dated 22™ October, 2010.

(i1)  The Indo-Tibetan Border Police Force Veterinary Cadre (Group ‘B’ Posts)
Hindi Translators Recruitment Rules, 2010 published in Notification No.
G.S.R. 877(E) in Gazette of India dated 2™ November, 2010.

(i11) The Indo-Tibetan Border Police Force, Assistant Sub-Inspector
(Stenographer), Group ‘C’ Post, Recruitment (Amendment) Rules, 2010
published in Notification No. G.S.R. 907(E) in Gazette of India dated 12
November, 2010.

(Placed in Library, See No. LT 3657/15/10)
... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): I beg to lay on the Table:-



07.12.2010 19

(1)

(a)

(b)

(©)

A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-

(1) Review by the Government of the working of the National Seeds Corporation
Limited, New Delhi, for the year 2009-2010.

(i)  Annual Report of the National Seeds Corporation Limited, New Delhi, for
the year 2009-2010, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3658/15/10)

(1) Review by the Government of the working of the State Farms Corporation
of India Limited, New Delhi, for the year 2009-2010.

(1)  Annual Report of the State Farms Corporation of India Limited, New Delhi,
for the year 2009-2010, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3659/15/10)

(1) Review by the Government of the working of the Hindustan Vegetable Oils
Corporation Limited, New Delhi, for the year 2009-2010, alongwith Audited
Accounts.

(1))  Annual Report of the Hindustan Vegetable Oils Corporation Limited, New
Delhi, for the year 2009-2010, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3660/15/10)
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2)

3)

(4)

)

(6)

(1) A copy of the Annual Report (Hindi and English versions) of the Consumer
Coordination Council, Noida, for the year 2008-2009, alongwith Audited
Accounts.
(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Consumer Coordination Council, Noida, for the year 2008-
2009.

(Placed in Library, See No. LT 3661/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the Ch.
Charan Singh National Institute of Agricultural Marketing, Jaipur, for the year
2009-2010, alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Ch. Charan Singh National Institute of Agricultural Marketing,
Jaipur, for the year 2009-2010.

(Placed in Library, See No. LT 3662/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the Central
Agricultural University, Imphal, for the year 2007-2008.
(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central Agricultural University, Imphal, for the year 2007-2008.
(Placed in Library, See No. LT 3663/15/10)
Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at item No. (4) above.
(1) A copy of the Annual Report (Hindi and English versions) of the VOICE
Society, New Delhi, for the year 2008-2009, alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the VOICE Society, New Delhi, for the year 2008-2009, for the
year 2009-2010.
(Placed in Library, See No. LT 3664/15/10)
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(7) A copy of the Bureau of Indian Standards (Amendment) Rules, 2010 (Hindi and
English versions) published in Notification No. G.S.R. 887(E) in Gazette of India
dated 8™ November, 2010 under Section 39 of the Bureau of Indian Standards Act,
1986.

(Placed in Library, See No. LT 3665/15/10)
... (Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER

RESOURCES (SHRI PAWAN KUMAR BANSAL): On behalf of Shri S.

Jagathrakshakan, I beg to lay on the Table a copy of the Memorandum of Understanding

(Hindi and English versions) between the Broadcast Engineering Consultants India

Limited and the Ministry of Information and Broadcasting for the year 2010-2011.

(Placed in Library, See No. LT 3666/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (KUNWAR R.P.N. SINGH): I beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions) under
Section 10 of the National Highways Act, 1956:-

(1) S.0. 2788(E) published in Gazette of India dated the 16™ November, 2010,
authorising the Officers, mentioned therein, as the competent authority to
acquire land for building, maintenance, management and operation of
National Highway No. 75 in the State of Madhya Pradesh.

(i)  S.0.2789(E) published in Gazette of India dated the 16™ November, 2010,
authorising the Officers, mentioned therein, as the competent authority to
acquire land for building, maintenance, management and operation of

National Highway No. 92 in the State of Madhya Pradesh.
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(iii)

(iv)

v)

(vi)

(vii)

(viii)

(ix)
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S.0. 580(E) published in Gazette of India dated the 11™ March, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 37 (Morabazar-Khaloighuguti Section)
in the State of Assam.

S.0. 996(E) published in Gazette of India dated the 3" May, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 31 (Nalbari-Bijni Section) in the State
of Assam.

S.0. 998(E) published in Gazette of India dated the 3" May, 2010,
authorising the Land Acquisition Collector, (South-West), Delhi, as the
competent authority to acquire land for building, maintenance, management
and operation of National Highway No. 236 in the State of NCT of Delhi.
S.0. 999(E) published in Gazette of India dated the 31 May, 2010,
authorising Additional District Magistrate/Land Acquisition Collector,
(South-West), Delhi, as the competent authority to acquire land for
building, maintenance, management and operation of National Highway
No. 236 in the State of NCT of Delhi.

S.0. 1533(E) published in Gazette of India dated the 25™ June, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 236 (Andheria More to Delhi/Haryana
Border) in the State of NCT of Delhi.

S.0. 2459(E) published in Gazette of India dated the 8™ October, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 24 (Bareilly-Sitapur Section) in the
State of Uttar Pradesh.

S.0. 2466(E) published in Gazette of India dated the 8" October, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 2 (Varanasi-Aurangabad Section) in the

State of Uttar Pradesh.
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(xiii)

(xiv)
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(xvi)
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S.0. 2255(E) published in Gazette of India dated the 13" September, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 203 (Bhubaneswar-Uttara Sasan
Section) in the State of Orissa.

S.0. 1813(E) published in Gazette of India dated the 23" July, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 5 (Visakhapatnam-Bhubaneswar and
Bhubaneswar-Kolkata Sections) in the State of Orissa.

S.0. 1544(E) published in Gazette of India dated the 25™ June, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 6 (Sambalpur-Bargarh-
Orissa/Chhattisgarh Section) in the State of Orissa.

S.0. 1959(E) published in Gazette of India dated the 11™ August, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 203 (Malibarahi-Siriapur Section) in
the State of Orissa.

S.0. 2079(E) published in Gazette of India dated the 26™ August, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 203 (Kabirajpur-Biragobindapur
Section) in the State of Orissa.

S.0. 1541(E) published in Gazette of India dated the 25™ June, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 203 (Lingipur-Sardeipur Section) in the
State of Orissa.

S.0. 2273(E) published in Gazette of India dated the 14" September, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 203 (Dolagobindapur-Malatipatpur

Section) in the State of Orissa.
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S.0. 2245(E) published in Gazette of India dated the 13" September, 2010,
containing corrigendum to the Notification No. S.O. 1293(E) (in English
version only) dated 1% June, 2010.

(xviii) S.0. 2254(E) published in Gazette of India dated the 13" September, 2010,

(xix)

(xx)

(xx1)

(xxii)

containing corrigendum to the Notification No. S.O. 1310(E) (in English
version only) dated 13" September, 2010.

S.0. 2385(E) published in Gazette of India dated the 30" September, 2010,
containing corrigendum to the Notification No. S.O. 1813(E) dated 23
July, 2010.

S.0. 2247(E) published in Gazette of India dated the 13" September, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 203 (Uttarasasana-Malatipatpur
Section) in the State of Orissa.

S.0. 2266(E) published in Gazette of India dated the 14™ September, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 215 (Panikoili-Rimuli Section) in the
State of Orissa.

S.O. 1808(E) published in Gazette of India dated the 231 July, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 203 (Bhubaneswar-Uttara Sasan

Section) in the State of Orissa.

(xxiii) S.0. 2244(E) published in Gazette of India dated the 13" September, 2010,

regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 203 (Birapartappur-Samjajpur Section)
in the State of Orissa.

(xxiv) S.O. 2308(E) published in Gazette of India dated the 17" September, 2010,

regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 4A (Belgaum-Goa/Karnataka Border

Section) in the State of Karnataka.
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(xxv) S.0.2270(E) published in Gazette of India dated the 14" September, 2010,
making certain amendments in the Notification No. S.0. 840(E) dated 1
June, 2006.

(xxvi) S.0. 2215(E) published in Gazette of India dated the 9™ September, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 17 in the State of Karnataka.

(xxvii)S.0. 1874(E) published in Gazette of India dated the 30™ July, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 7 (Hyderabad-Bangalore Section) in the
State of Karnataka.

(xxviii) S.0. 1724(E), S.O. 1725(E) and S.O. 1726(E) published in Gazette
of India dated the 19" July, 2010, regarding acquisition of land for
building, maintenance, management and operation of different stretches of
National Highway No. 13 (Bijapur-Hungund Section) in the State of
Madhya Pradesh.

(xxix) S.0. 2220(E) published in Gazette of India dated the 10" September, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 37 (Morabazar-Khaloighuguti Section)
in the State of Assam.

(xxx) S.0. 1643(E) published in Gazette of India dated the 12™ July, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 44 (Meghalaya/Assam Border to
Tripura/Assam Border) in the State of Assam.

(xxxi) S.0. 1870(E) published in Gazette of India dated the 30™ July, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 31 in the State of Assam.

(xxxii)S.0. 1051(E) published in Gazette of India dated the 10™ May, 2010,

regarding acquisition of land for building, maintenance, management and
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operation of National Highway No. 31 (Nalbari-Bijni Section) in the State
of Assam.

(xxxiii) S.0. 2053(E) published in Gazette of India dated the 23™ August,
2010, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 31 in the State of Assam.

(xxx1v) S.0. 2081(E) published in Gazette of India dated the 26™ August,
2010, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 31 (Bijni-Nalbari Section) in the
State of Assam.

(xxxv)S.0. 1714(E) published in Gazette of India dated the 19™ July, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 67 in the State of Tamil Nadu.

(xxxvi) S.0. 1715(E) published in Gazette of India dated the 19™ July, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 47 (Chengapalli-Walayar Section) in
the State of Tamil Nadu.

(xxxvii) S.0. 1932(E) published in Gazette of India dated the 9" August,
2010, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 205 (Tiruttani-Chennai Section) in
the State of Tamil Nadu.

(xxxviii) S.0. 1961(E) published in Gazette of India dated the 11™ August,
2010, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 47 (Chengapalli-Walayar Section)
in the State of Tamil Nadu.

(xxxix) S.0. 2221(E) published in Gazette of India dated the 10" September,
2010, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 68 (Salem-Ulundurpet Section) in
the State of Tamil Nadu.
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S.0. 2309(E) published in Gazette of India dated the 17" September, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 205 in the State of Tamil Nadu.

S.0. 2461(E) published in Gazette of India dated the 8™ October, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 205 (Tiruttani-Chennai Section) in the
State of Tamil Nadu.

S.0. 2537(E) published in Gazette of India dated the 12™ October, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 66 (Puducherry-Tindivanam Section) in
the State of Tamil Nadu.

(xliii) S.O. 1962(E) published in Gazette of India dated the 11™ August, 2010,

(xliv)

(x1v)

(xIvi)

making certain amendments in the Notification No. S.O. 1813(E) dated 24h
July, 2009.

S.0. 2249(E) published in Gazette of India dated the 13" September, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 68 (Salem-Ulundurpet Section) in the
State of Tamil Nadu.

S.0. 2380(E) published in Gazette of India dated the 30" September, 2010,
regarding acquisition of land for building, maintenance, management and
operation of new four lane Elevated Road from Chennai Port to
Maduravoya on National Highway No. 4 in the State of Tamil Nadu.

S.0. 2555(E) published in Gazette of India dated the 13™ October, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 205 (Tiruttani-Chennai Section) in the
State of Tamil Nadu.

(xlvii) S.0. 2621(E) published in Gazette of India dated the 25™ October, 2010,

regarding acquisition of land for building, maintenance, management and
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operation of different stretches of National Highway No. 1A (Jalandhar-
Pathankot and Pathankot-Jammu Sections) in the State of Punjab.

S.0. 2622(E) published in Gazette of India dated the 25" October,
2010, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 1A (Jalandhar-Pathankot Section)
in the State of Himachal Pradesh.
S.0. 2623(E) and S.O. 262(E) published in Gazette of India dated the 5"
August, 2010, regarding acquisition of land for building, maintenance,
management and operation of different stretches of National Highway No.
1A (Mukerian-Pathankot Section) in the State of Punjab.
S.0. 2108(E) published in Gazette of India dated the 30" August, 2010,
making certain amendments in the Notification No. S.O. 3198(E) dated 14"
December, 2009.
S.0. 2533(E) published in Gazette of India dated the 12" October, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 1 (Panipat-Jallandhar Section) in the
State of Punjab.
S.0. 2825(E) published in Gazette of India dated the 23" November, 2010,
authorising the officers, mentioned therein, as the competent authority to
acquire land for building, maintenance, management and operation of
National Highway No. 216 (Raigarh-Saraipalli Section) in the State of
Chhattisgarh.
S.0. 1540(E) published in Gazette of India dated the 25" June, 2010,
containing corrigendum to the Notification No. S.0. 955(E) dated 26"
April, 2010.
S.0. 2536(E) published in Gazette of India dated the 12" October, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 26(B) (Umaranala to Madhya
Pradesh/Maharashtra State Border Section) in the State of Madhya Pradesh.
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S.0. 2460(E) published in Gazette of India dated the 8™ October, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 12 (Jabalpur-Rajmarg Crossing
Section) in the State of Madhya Pradesh.

S.0. 2538(E) published in Gazette of India dated the 12" October, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 12 (Jabalpur-Rajmarg Crossing
Section) in the State of Madhya Pradesh.

S.0. 2743(E) published in Gazette of India dated the 8" November, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 3 (Design Chainage) in the State of
Madhya Pradesh.

S.0. 2691(E) published in Gazette of India dated the 1* November, 2010,
making certain amendments in the Notification No. S.0. 1701(E) dated 19™
July, 2010.

S.0. 2251(E) published in Gazette of India dated the 13 September, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 59 (Ahmedabad-Gujarat/MP Border
Section) in the State of Gujarat.

S.0. 2534(E) published in Gazette of India dated the 12™ October, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 59 (Ahmedabad-Gujarat/MP Border
Section) in the State of Gujarat.

S.0. 2620(E) published in Gazette of India dated the 25™ October, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 59 (Ahmedabad-Gujarat/MP Border
Section) in the State of Gujarat.

S.0. 2632(E) published in Gazette of India dated the 25™ October, 2010,

regarding acquisition of land for building, maintenance, management and
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operation of National Highway No. 8 (Surat-Dahisar Section) in the State
of Gujarat.

S.0. 2594(E) published in Gazette of India dated the 19" October, 2010,
authorising the Officers, mentioned therein, as the competent authority to
acquire land for building, maintenance, management and operation of
National Highway No. 8D (Junagadh Section) in the State of Gujarat.

S.0. 2612(E) published in Gazette of India dated the 22" October, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 59 (Ahmedabad-Gujarat/MP Border
Section) in the State of Gujarat.

S.0. 2614(E) and S.O. 2615(E) published in Gazette of India dated the 25
October, 2010 regarding acquisition of land for building, maintenance,
management and operation of different stretches of National Highway No.

59 (Ahmedabad-Gujarat/MP Border Section) in the State of Gujarat.

Five statements (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at item No. (iii), (iv), (xxx), (xxxi) and (xxxii) of (1) above.

(Placed in Library, See No. LT 3667/15/10)

... (Interruptions)
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MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Mr. Chairman, I have to report the following messages

received from the Secretary-General of Rajya Sabha:-

(1)

(i)

“In accordance with the provisions of sub-rule (6) of rule 186 of the Rules
of Procedure and Conduct of Business in the Rajya Sabha, I am directed to
return herewith the Appropriation (Railways) No. 5 Bill, 2010, which was
passed by the Lok Sabha at its sitting held on the 2™ December, 2010 and
transmitted to the Rajya Sabha for its recommendations and to state that
this House has no recommendations to make to the Lok Sabha in regard to
the said Bill.”

“In accordance with the provisions of sub-rule (6) of rule 186 of the Rules
of Procedure and Conduct of Business in the Rajya Sabha, I am directed to
return herewith the Appropriation (Railways) No. 6 Bill, 2010, which was
passed by the Lok Sabha at its sitting held on the 2™ December, 2010 and
transmitted to the Rajya Sabha for its recommendations and to state that

this House has no recommendations to make to the Lok Sabha in regard to
the said Bill.”

... (Interruptions)




07.12.2010 32

12.02 hrs.
COMMITTEE ON PUBLIC UNDERTAKINGS
10™ and 11™ Reports

SHRI V. KISHORE CHANDRA DEO (ARUKU): I beg to present the following Reports
(Hindi and English versions) of the Committee on Public Undertakings (2010-11):-

(1) Tenth Report on Power Grid Corporation of India Ltd.

(2) Eleventh Report on Rashtriya Ispat Nigam Ltd.

12.03 hrs.
STANDING COMMITTEE ON COAL AND STEEL
7" to 10™ Reports

SHRI KALYAN BANERJEE (SREERAMPUR): I beg to present the following Reports
(Hindi and English versions) of the Standing Committee on Coal and Steel:-
(1) Seventh Report on Action Taken by the Government on the observations/
recommendations contained in the Thirty-fifth Report on the “Rehabilitation and
Resettlement by Coal India Ltd.” relating to the Ministry of Coal.
(2) Eighth Report on Action Taken by the Government on the observations/
recommendations contained in the First Report on the “Demands for Grants(2009-
10)” of the Ministry of Coal.
(3) Ninth Report on Action Taken by the Government on the observations/
recommendations contained in the Second Report on the “Demands for Grants
(2009-10)” of the Ministry of Mines.
(4) Tenth Report on Action Taken by the Government on the observations/
recommendations contained in the Third Report on the “Demands for Grants

(2009-10)” of the Ministry of Steel.

... (Interruptions)
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12.03 V4 hrs.
STATEMENTS BY THE MINISTERS

(i) Status of implementation of the recommendations contained in the 7" Report
of the Standing Committee on Agriculture on Demands for Grants (2010-11),
pertaining to the Department of Animal Husbandry, Dairying and Fisheries,
Ministry of Agriculture *

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): On behalf of Shri Sharad Pawar, I
beg to lay the statement on the status of implementation of
observations/recommendations contained in the Seventh Report of the Standing
Committee on Agriculture in pursuance of the direction 73A of the hon. Speaker, Lok
Sabha vide Lok Sabha Bulletin — Part II dated September 01, 2004 under the Rules of
Procedure and Conduct of Business in Lok Sabha.

The Standing Committee on Agriculture examined the Demands for Grants of the
Department of Animal Husbandry, Dairying and Fisheries (DADF) for the year 2010-11
and presented the Report in Lok Sabha on 28" April, 2010. The Report contained 28
observations/recommendations. Action Taken Replies of the Government were sent to
the Committee on 27" July, 2010.

The status of action taken regarding implementation of the
observations/recommendations of PSCA is indicated in the statement which is laid on the
Table.

... (Interruptions)

" Laid on the Table and also placed in Library, See No. LT 3668/15/10.
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12.03% hrs.

(ii)  Status of implementation of the recommendations contained in the 5t Report
of the Standing Committee on Coal and Steel on Demands for Grants (2010-
11), pertaining to the Ministry of Mines"

THE MINISTER OF MINES AND MINISTER OF DEVELOPMENT OF NORTH
EASTERN REGION (SHRI B.K. HANDIQUE): I beg to lay the statement on
implementation of the recommendations of the Standing Committee on Coal and Steel
relating to Ministry of Mines contained in their 5™ Report as per the directions of the hon.
Speaker, Lok Sabha.

The 5™ Report of the Standing Committee on Coal and Steel has been presented to
Lok Sabha on 22.4.2010, which was for the Demands for Grants of the Ministry of Mines
for the year 2010-11. Action taken on this has been sent to the Committee Office on
26.7.2010. There were 11 recommendations in the 5™ Report of the Committee on which
action was called for on the part of the Government.

The status of the implementation is indicated in the Annexure-I to my statement,
which is laid on the Table of the House. I would not like to take the valuable time of the
House to read the Annexure and request that these may be considered as read.

... (Interruptions)

" Laid on the Table also placed in Library, See No. LT 3669/15/10.
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12.03 3% hrs.

(iii) Status of implementation of the recommendations contained in the 6™ Report
of the Standing Committee on Information Technology on Demands for
Grants (2010-11), pertaining to the Ministry of Information and
Broadcasting®

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER

RESOURCES (SHRI PAWAN KUMAR BANSAL): On behalf of Shri S.

Jagathrakshakan, I beg to lay the statement on the status of implementation of

Recommendations/Observations contained in the Sixth Report of the Parliamentary

Standing Committee on Information and Technology relating to Detailed Demands for

Grants (2010-11) concerning the Ministry of Information and Broadcasting in pursuance

of direction 73A of Speaker, vide Lok Sabha Bulletin-Part II, dated 1 September, 2004.
The Standing Committee on Information Technology was constituted on 31

August 2009. The Report of the Committee viz. Sixth Report of the Standing Committee

on Information Technology (2010-11) was presented to Lok Sabha on 21/04/2010. It

contained 32 Recommendations/Observations.

The  Action Taken Notes of the Government on all 32
Recommendations/Observations contained in the 6™ Report were forwarded to the
Standing Committee on Information Technology on 21/09/2010.

A Statement of the aforesaid Action Taken Notes on the above 32
Recommendations/Observations as contained in the 6™ Report of Standing Committee on
Information Technology in respect of the Ministry of Information and Broadcasting is

laid on the Table of the House.

... (Interruptions)

" Laid on the Table also placed in Library, See No. LT 3670/15/10.
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12.04' hrs.

PROTECTION OF WOMEN AGAINST
SEXUAL HARASSMENT AT WORKPLACE BILL, 2010°

MR. CHAIRMAN: Now item 16, Shrimati Krishana Tirath.

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): I beg to move for leave to
introduce a Bill to provide protection against sexual harassment of women at workplace
and for the prevention and redressal of complaints of sexual harassment and for matters
connected therewith or incidental thereto.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide protection against
sexual harassment of women at workplace and for the prevention and
redressal of complaints of sexual harassment and for matters connected
therewith or incidental thereto.”

The motion was adopted.

SHRIMATI KRISHNA TIRATH: I introduce™* the Bill.

... (Interruptions)

* Published in the Gazette of India, Extraoridnary, Part-II, Section-2, dated 07.12.10.
* * Introduced with the recommendation of the President.
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12.05 hrs.
MATTERS UNDER RULE 377 *

Mr. CHAIRMAN: Hon. Members, the Matters under Rule 377 shall be laid on the Table
of the House. Hon. Members are requested to send slips immediately, as per the practice.
... (Interruptions)

(i) Need to undertake welfare measures through Centrally Sponsored Schemes
for the fishermen of Srikakulam district, Andhra Pradesh

DR. KRUPARANI KILLI (SRIKAKULAM): Srikakulam is one of the most backward
districts in Andhra Pradesh. Srikakulam has a coastal length of 193 kms and has about
104 fishermen villages with a population of around two lakhs fishermen. This district is
rich in marine fish and prawn. Because of its proximity to Visakhapatnam district,
Srikakulam has a great potential for export of marine products. However, due to the
backwardness in the region, the people are not able to tap the potential. The people are
very poor and require financing. The fishermen require mechanized boats and nets for
fishing. Due to poverty, they are not able to purchase these items. They do not have any
insurance facility and the Government must provide a group insurance scheme for the
welfare if fishermen. A large number of fishermen do not have proper houses and they
need to be provided pucca housing through a Centrally sponsored scheme. Similarly, they
are given an oil subsidy @ Rs. 6 per litre and this is required to be increased. I, therefore,
request the Minister of Agriculture to take necessary steps to provide pucca houses, oil
subsidy and fianance at subsidized rates for purchase of mechanized boats and fishing
nets. The Government should also start a separate Group Insurance Scheme for the
fishermen to benefit the fishermen in Srikakulam district. If these steps are taken, it will

go a long way in improving the living conditions of fishermen in Srikakulam district.

* Treated as laid on the Table
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(ii) Need to install pollution control devices in Thermal Power Plants and other
industrial units being set up in Vidarbha region of Maharashtra

st o WY (Tul): # oUD W W WBR P I AR, & a°l &F § 8 [ UG B a_B

{8 €1 9 &3 H 3T UHR & I o I8 ol 391 SN gRT UGU0T Bl b1 b AT B
T 7 R D BIRUT ATIERYl Ygd 81 XeT g FE eI, Aarurd H Ry regfuar 7 rA1 Mt St B
TP URAR @ AU AT TGOl Gerdl 1 @ &l 37 SN A ey god F 8, $9e oy
T B IO S AR

foed e § WRPR T 261 ST W B WG & ¥ TTH F 85 IENT Bl TR 3R
e UlaR red 81 ¥ @I 11.68 ARd 1 DIl Ui STINT H TRl I8 DIl @l e
IS @ gRITERT | BAR | $9 PHRU IR fde¥ BT ArraRel giid BN 39 Wiied WR agd as!
AT H art Y @ 2| aRem A i & forg i ofk Ramg & forw o @Y S ot Bt se
WIS B T (A @ Rl B el W 8l 1 St =y |

AU BT PR A I8 des 2 5 el & § S a1 Wil oI, <ifhd SElT @ierd
I 39 910 BT & @ Y {6 ITH 39 UHR & AYFH UGV Y G, A araraRer §
USYYT  Held U] ST SN YNl b & {9 Y AT BT Ieered B, I (g 9 o

AT BRIATE! B S 9Tieu]
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(iii) Need to check spread of malaria in Chhattisgarh and provide adequate
medical facilities to the people in the State

ST, TROT ST A (BIRAT): SIS D adidel, ARATEl, Y=g, DIRAT Fofelt, rRar foreft, d_sn vd
TER W HARAT AN BT TIERY B GHT & AATS! &8 H 47 Wpoll BE $I 37T I 8 D! B
FIRar et # fred a9 @ gam # 39 9y "@idl & 9@ ¥ 3fg g8 2 dRan, R, S_en ud
SRR 3 AIRAT A 3T A AR 81 I8! ¢8| GaaTeidl &3 81 @ drave @y faurT fRafd &t
THIRAT BT IR Ao &1 21 SLELE. USeR &1 fssa a9 ¢l Ui JH-IReEl o g 9 oM
& HRU N @ g T8 & w7 T 9B 80 whwrd A § BRiewd & Fem Uiy Y | ey
B TR fawr RIfG & MR o 9 ormed o gsdl §1 $udn Yo e Bl el fhar
SR {5 aiaell @ Sffearil U BIAT Pl AT TR JRell Y Y|
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(iv)  Need to set up Kendriya Vidyalayas in Bhadrachalam and Warangal in
Mahabubabad Parliamentary Constituency, Andhra Pradesh

SHRI P. BALRAM (MAHABUBABAD): I would like to draw the kind attention of the
august House regarding the need to set up at least two Kendriya Vidyalayas, one in
Bhadrachalam area and one in Warangal district i.e. in my Mahabubabad Parliamentary
constituency, in Andhra Pradesh.

Nearly 30 schools are catering to the needs of the students in Andhra Pradesh.
Students are being benefited very much from these schools especially the tribal children.
Most of the people who are living in and around the areas of Bhadrachalam, Illendu, and
in other areas in Mahabubabad Constituency belongs to SC/ST/OBC and other minority
sections and many people are poor and they are striving for their livelihood with their
meagre incomes. Most of the students cannot afford the expenses of education in private
institutions due to severe poverty. There is a dire need to cater to the needs of the
students who are mostly from weaker sections and the tribals. If the Government sets up
adequate Kendriya Vidyalayas in my Mahabubabad Constituency, the students
particularly hailing from tribal communities will be mostly benefited and definitely it will
increase the knowledge levels in all parts of our country with a uniform procedure.

I, therefore, request the Hon'ble Minister of Human Resource Development,
through Madam Speaker, to kindly intervene in the matter and ensure that at least two
Kendriya Vidyalayas each in Bhadrachalam area and Warangal district may be set up in

my Mahabubabad Parliamentary Constituency in the remaining XI Plan period.
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(v)  Need to stop addition of more castes/tribes in the lists of Scheduled
Castes/Scheduled Tribes

N ARRE Aot A (TSRRE-RER): T o8 anl 4 srgfaa Sfa g Sty g 3 Ol
Py ST DI WA [HAT T 8, S o YA S T SFAoa gar Al Aol 4 98w
Ry # 21 37 Sl &1 e srgfaa wnfar @ Seonfa @t g # wfre 5y oM & 3 uear 9 &
Ifier arfd anfdie gfte & fUsst Sl &1 IReTor &1 o 9 fad, 81 & § enfird & g
Sl 1 et Je1 8, forad aRUMEey WRBR Bl ST el N Siade Sfadi & el
Aifed & 81 @l A q YA ST G SIofa Al 9 o= Sl b1 AMAe 7 fham SRy siiR
DHac AHID D ghee | et Sfcal @ & aReror &1 o9 gHfwad fhar s aft g1 Sifaat
HT IR G 2

3 W Bg ARBR W NG ® b a8 qoI SYfad id g Sohfer B g J 3=y e
DI A Py M W YfEE Y 3R ARV BT oA ol YA S @ Soffa b gl d
e AATIG-3Ee g | st Sfadi &1 & YA o 7 sMawad ugd |
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(vi)  Need to check the fast depleting water table in Rajgarh Parliamentary
Constituency, Madhya Pradesh

sit ARTeT RiE sMa (IoTg): AT Uo¥ & ufeet wm A R 5 fRver i dud &
ST AT 2, S o o @t W1 &/ o gal 2| A8t ey fFiRaR 9 <1 &1 81 & 10 a9
7d S8 70-80 Wi B eIy W TP GFIF B I AT I ST 8 Sl o, offh 3@ S
&3 H 400 BT ¥ 700 BIC TS db W9 B W W U Fhe Suaed 81 Ural gl waie i
Ife SucTer 81l Oal & A1 98 UgSidd B g el el gl Y € AR | Afe 59 ey § W
BRI AT qATBR JAR &1 (B AT 37 dTel §AI 3 AT U< D1 qg Y] WH, il 6 Iorer™
B AT A T gAT 5, Ao H yRafdd 81 SR | A H gRafidd 8 & e ot & 39 9
& oG el & daxars & # gfear 8 o €

#e Yo BT I8 UL 9T S % ATerar e g, Sl 6, Yo werad yafed 8, Arerar |
-0 W AR R -7 R A8 " frg & sfoerd & dean 99 SR iR 89RT S9-9_1 HrofdT
TeRrd Y A gRafaa 8 S|
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(vii) Need to augment rail services in Amreli Parliamentary Constituency,
Gujarat

$it TRANTE FOMSAT (JFReA): 7 AFGT &5 ¥oId DI e | BB FUTST gorl 7 3R 3N F[ST &3
DI S SMAES 25 AR A AD §l g8 AN MH w0 A IS 81 & SR AT (01 Aoil AT &
fore gy o)l 9 99 ¢ € &R ST ufifed ovw emuR W e & fo o SIeT & jE B
AR S H ARG BT F GAT 3R AW AIEF Yod BT AT Sl § AR < H Jored B wifad &
Al Yo &1 U Ae@yul W 21 1892 §. # NGl R H WeW S H YAd Bl Gerdn W1 AT 3R
it ft a8l W Yo WA # @ T @ Bl el wwaw &7 7 e Yo glend sem & oy
M Nt Ioic # 3Maead waem by -
1. STEHRIETE | RSN, S[ANTE Td S[ANTG ¥ | a0 Yol glagnd dieist 9 gt S|
2. Vel Rrelm § ATERPUSel Yod WIT @l S| |dE SMETHd Ned s ¥ a¥E] AT
A= g, oy it &1 Yad Al W) ded B Ier Tedl 8 SR 39 IRl Bl
BT WA Bl 2l SATTT YeTd WIH & WIehH B $dls Bl gardl S |
3. SI1S!, 3TERel I WR Sil Xeld BIEh 8, I8 BIbI ofthed dTell & 8| T8l oftheh oW EALM
I YEdT § ST 9 Yod Biedh & ORI U IMaRfas a91a7 S aife 39 AT o
frawor g1 W |
4, AR T # Uep MRATER T BT Teb ATl & Sl AX AT &3 & Jd A & 3R
! STTaTel 1 g A SATel 8 SR AT SATIE! & 644 ATel d1e T 3t Ad @ ged
% fers T 1% Tl Ugel I8 $9 AT B WU GHET P TTIfEdT ST gY ST AR
fepar S|
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(viii) Need to augment rail services in Churu Parliamentary Constituency,
Rajasthan

N ™ g Fw@i (To): N I 87 g, ORI H FF vl IRAOHN ST F9T A AT Feft
31 R 21 fwel Xl g9l § FH-ARMIR-AER, WRERASR-BIATG, eh-ATeATaR-aarR-Arl, farl-
e -g%, TS ¥ A8 Slel & |d B =9 Bt T oY, Afhd 97 aRATSHIsl &1 SRl add
&R 1T F T @ Tl 9D AJIRF GRATS-ARERIER-ARMIR-AIGAGR, Bd §Y 5 ¥ oATS ST
B |9 fHar T g, s Al B BRAE T8 Bl M5 o] AGAR (YRAYR) - AR, goo-AlTdhe-
SR, ABReIR, JATNS-ARGRLE Vel TSl @ SMHM IR B 8rvon fUsel ¥ goic § 91 &
s ofl, 57 aRATSRIT & Iy Wemi Bl SUTEdl BIhl BH &l & d J4l db HRI AT g T8 fhar
T 2 39 &9 & Qe & oy 7 aRarsmel & ifdcd g1 &A1 sMawIss 21 9 & Jdl &
qIe I &3 H b fharier 1 Xl drse el Srell 8§l
T W ARBR ¥ R © [ Iaa uRATSHe &l ffdeid g=1 fhan S|
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(ix) Need to take steps for the rehabilitation of people displaced due to setting up
of Bagmati Irrigation project in Sitamarhi district, Bihar

et T ot (Raew): W doc o RaeR siqia darmel e 3 Ra anmt Ryamg oo
¥ faenfid aRarl &1 #E A @7 9 & 9% onft 9% YA glaewd T8 & 8 2 g |
SRAAT &A1 & HABT 3Tl UM & 452 [aRefUd qRaR & Adl A Saral 99a 4 giarar giaensii
¥ dfyd € vd IR IRAR Yad o3 & U O iR @ @ & folg AR € ok gult vEs & MR
®H3 UM & 134 URAR W 2007 ¥ JHRATE Flaemsi A dfd &1 39 &€ & IRaR A 9 & IR Gl
# ® @ 2| gTar @ gRaer & g # 39 RaR & 9= Rren & dfaa € vd 57 wRaRl &1 =aa
Ud g8 @ feril # B foaepdl BT WHHAT BT TS @M 2| g7 URART Bl {491 BR & @1 U @ 8l
e ® HIH W TR © [P IWIe Renfia uRari 1 gaa ®i Jagn apiad & S|
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(x) Need to relax forest laws to facilitate developmental works in tribal
dominated areas of Sabarkantha Parliamentary Constituency, Gujarat

sit wesRE @, e (WERGien): WY SUC & a6, ORI & fdid Weged, e,
HeRS U4 fHlrer arfedrdl 98l SRl dTel IR &l & § Tl & AfADHaR Mg | a9 bl &
HRU ASME B 64 A & 16 T AT Tb TFH! q$b 8l a4 UTs ol Tpol & Had el 99 91 38 8
3R g Jarg W §9 a9 Bl & BROT SMfGAl AN 9% T8l Ugd 0 @ 8, e HRU g4
fearit Al T Siiae 3RAT ARSI Ud ST 81 AT § AR [Gh™ & faaR W T 3 ARTRED|
® IE el AT o1 @ Bl 37 a9 DAl B DR GRBR DI SIaxT AR AT, YASTel AISTT, YTHIoT
TS, Rroid YT [AERTBRor AT, A0 [ B Ao Ud 3 [y de&e ArSg an 80
B U & E, S SR 39 &3 & AMQARN <9 B FeAvert Ud e dde aremell 9 99 a8
¥ dfd g1 wegen e & urearean, 7M1 fudn, SR & WRarer S 9gd 9 e 9 8 S
amet W fawr @ dfyd 21 I Fg # A H S-S ] @1 ST g MR AN ud wfensit i
I ¥ JRYTS of I H 9gd faaend 2l 2

He ® HIH W WPR A R ¢ b srfeardt aga Sdwn arel iai § a9 il 4 fearrs
RIPR A Fraeait arell Aol @ an] B ORI, Ed sfeart a 9Rd & o= RAMI
SR Gfaenstl &1 v ol A |
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(xi) Need to accord approval to the proposal of Government of Gujarat to set up
new medical colleges in the State

SHRIMATI JAYSHREEBEN PATEL (MAHESANA): Under the Control of Gujarat
Medical Education & Research Society (an organization of Gujarat State Government)
new Medical Colleges are proposed to be set up for which necessary provision of Fund
has been made in the State budget. The above Society has applied in August 2010 for
establishment of new Medical Colleges in Ahmedabad, Vadodra, Patan Gandhinavan and
Valsad.

Gujarat 1s a developed State but there is dearth of Medical colleges and doctors. In
order to meet the requirements of the State, setting up of Medical colleges is necessary.
Hence, I urge the Central Government to accord necessary approval for setting up new

medical colleges at the earliest.
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(xii) Need to check the soil erosion caused by river Ganga in Chandauli district,
Uttar Pradesh

2t WA (Teht): AT TG T H R & S JAT 918 b FHI W B B A IR Yo
® UG dalell & s GOl @], T FE WR T MY &SI BIe-BIC [T DAl qAT dhS The
P A BT AT AR FAE 81 BT 2l R AhN We & FaR, [ER, TRIell, RA, 7w,
fRrRmE g Jon e i & WedblqR, ol dell, Pl Yo, APREE ATfa SOl Ta IH
HeH A I TR JWIfAd 81 2 Bl FeH & Fold BRI UHs fH 94ie B W@ 7 a1 W A T B
fFIR fhaml & 89Rl Usbs Wdl & Rarg & forg ol amer aoiF Bie-vie fade SArdl &1 41 dem
® Fold AR I Bl J@T 2| IRA T AT, AT T bTed, TRMARI T DA D AIL-A1 Pl
T HAT qT FIEHIR T DA @ R BT hed W IR @ # W BioAE S et
Rt s g3 eman ok Fafia w0 9 ReEE & 99g 78 9am o1 w1 <@ g, e feamr &
EORI Udbs Wdl &I Rrars difed 8kl € 3R 39 &3 & [Gami & $iY IgAR aR gedl gell S
& 2l fpaml &1 e g foT ufifeT @R Bl S %8 €1 AR 81 [ I & D bl e
RIT AT AT SIS <elell @ B qoi Mdl G &l IR ol BIe-Blc {awe BTl Bl 3ifKia e 8l
STRATT 3R Rl & ufaay db<l Ths STHIH T 7t | faeie gl doft SR @2 s &t iR

THRT IO~ 8 S

3d: T Alb Hed & (A9 W e & HAIgH I WRDR D A H A g¢ H AT Hal g b
TR Yo &b U Falell § T A& H 8 ¢ B Bl b & U WRA WRDR b D1 TSI
TR, R T TS | B R Bed Bl BT o b q1 (s & fu @y sner goi forde STl
& KT B TR S G G [SAM Bl be W& BN YA DI q=rdn S b |
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(xiii) Need to review the decision to privatise Film and Television Institute, Pune,
Maharashtra

SHRI P.K. BIJU (ALATHUR): I would like to draw the attention of the house to the
issue on privatization of Indian Film and Television Institute, Pune. My concerns and
reservations are regarding the so called upgradation of FTII and the DPR furnished by
Hewitt Associates. I must say that the report is “amateur” and is not based on scientific
research. Hewitt Associates analyses for corporate companies. So analysis of FTII
should have been done by someone who knows the art of filmmaking.

The second fundamental issue is the deviation of FTII towards public-private
partnership (PPP). A number of expensive industry-oriented short—term courses have
now been introduced to make the institute profit-generating. This is clear from Sub
clause 1 of Clause 9.1.3., Hewit report. It states that the courses should be remodelled
on a self reliance mode. The report suggests the need of immense focus on managing
media as business. It is obvious that the recommended public-private partnership (PPP)
is an industry-oriented approach. The art school cannot be analysed the same way as a
corporate set-up. The founding of FTII was intended to give free space for creative
exploration of national talent

If FTII 1s modified as suggested by Hewitt Associates, only the affluent will be
able to study here and initiative for tribal representation as proposed, and spirit of FTII
cannot be maintained.

The so called “reconstruction” of FTII, done on the principles of a private
company accompanied by a changed syllabus, will fundamentally alter the fabric of the

institute and the plural cinema that FTII has encouraged and stood by over the years.

I urge upon the ministry to withdraw the ongoing privatization and
commercialization process in the name of upgradation suggested by the Hewitt
Associates. The Government should improve the existing infrastructure to accommodate

the increasing number of students and avoid an increase in course fees to make film
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education available to students from modest backgrounds, proper revision and
formulation of the syllabus and filling up vacant posts and finally upgradation in a

transparent manner with the effective functioning of the Committee.
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(xiv) Need to amend the Bombay Port Trust Act, 1879 in order to enable the
Municipal Corporation of Greater Mumbai to levy property tax either on the
basis of the capital value of the properties or their rateable value

DR. SANJEEV GANESH NAIK (THANE): Under  the Mumbai Municipal
Corporation Act, 1988, property tax is levied on the basis of rateable value of the
property-value of the property. This Act has now been amended by the Maharashtra Act
No. XI of 2009 dated the 13™ April, 2009 to provide for an option to the Municipal
Corporation of Greater Mumbai for levying property tax either on the basis of the
Capital value of properties or their rateable value. In order to bring in force the above
amendment, the Central Act of the Bombay Port Trust Act, 1879 has been sent to the
Government of India vide letter No. BMC-1005/185/CR24/UD-32 dated 30" June 2006.
But the matter is pending with Government of India for a long. I, therefore, urge upon

the Government to amend the Bombay Port Trust Act, 1879 as proposed at the earliest.
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(xv) Need to provide VPU coaches in place of SLR coaches in Mangalore Express
(Train No. 6107) and Tea Garden Express (Train No. 6865) and provide a
stoppage of Tea Garden Express at Uthukuli in Tiruppur district, Tamil
Nadu

SHRI C. SIVASAMI (TIRUPPUR): Uthukuli in Tiruppur district, Tamil Nadu is famous
for producing Butter, Ghee and Curd. These items are being transported to Kerala and to
other parts of the country by rail on a daily basis. The revenue earned by Railways is
more than Rupees One Lakh per day. The present SLR coach attached to train No. 6107
(Mangalore Express) and 6865 (Tea Garden Express) are too small to accommodate these
items from Uthukuli to other parts of the country. The producers of Butter, Ghee and
Curd are demanding attachment of VPU coach in place of SLR coach in the above trains
for easy transportation. Moreover, they are requesting the stoppage of Train No. 6866
(Tea Garden Express) at Uthukuli. I, on behalf the people of my Parliamentary
Constituency, appeal to the Minister of Railways through this House to consider their

demand.
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(xvi) Need to expedite the construction of fly-over project near II'T Khargpur,
West Bengal

SHRI PRABODH PANDA (MIDNAPORE): The construction work on fly-over at Puri
Gate near IIT Kharagpur under South Eastern Railway started early this year. After the
completion of 10% to 20% of the project suddenly all the construction related work came
to stand still. It is learnt that the contractor has left the work leaving behind the
remaining work.
The construction of the said fly-over is very important due to its easy approach to
IIT Kharagpur and transport link to large part of Paschim Medinipur district, especially
the Jungal Mahal areas.
The reasons of stopping of work are totally unknown to local people and they are
at a loss in terms of the whole development.
I, therefore, urge upon Hon’ble Railway Minister to look into the matter and if
needed hand over the rest part of the project to Rail Vikas Nigam to complete it as early

as possible.
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(xvii) Need to provide safe and clean drinking water in Balurghat Parliamentary
Constituency, West Bengal

SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): The problem of drinking
water is grim in various districts of West Bengal. In eight districts of the State, people use
to drink contaminated with arsenic. Most of the people are suffering from water-borne
diseases. Due to arsenic elements in water, the people in West Bengal are affected by
cancer. Even in my constituency Balurghat in West Bengal, people are facing acute
shortage of drinking water particularly in Tapan and Banshihari blocks. These two blocks
do not get adequate drinking water throughout the year. In these two blocks 1.e., Tapan
and Banshihari, the high powered tube wells fail to supply drinking water. It is due to
sloppy areas. So, it requires Public Health Engineering for supply of regular drinking
water. There are some geographical causes due to which these two blocks i.e, Tapan and
Banshihari do not get drinking water. So I request the Central Government to look into

this matter as early as possible.
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(xviii) Need to provide compensation as per the prevailing market rate to the people
whose lands have been acquired for laying new railway line between Erode
and Palani in Tamil Nadu

SHRI A. GANESHAMURTHI (ERODE): I would like to draw the attention of the
Central Government regarding the acquisition of the land for laying Anew railway track
between Erode and Palani in Tamil Nadu.

Though the acquisition would serve the general interest of the community and
would be for the public purpose. It is the responsibility of the Government to honour the
affected people with proper rehabilitation package. The Government should safeguard
the poor people, who are bound to lose their dwellings and farm land.

The State Government is fixing the rate of lands according to their old guidelines.
It is proper that the State Government should come forward to give the compensation as
per the present market rate value.

I am taking this opportunity to espouse the causes of suffering of people and
convey the genuine and bonafide grievances of the small farmers to get proper
rehabilitation package. The innocent people are ready to co-operate with Government,
provided that they get natural justice. I also take this opportunity to request the Hon’ble
Minister, to insist the State Government to fix the compensation as per the prevailing

market value of the land.

... (Interruptions)
12.05 hrs.
MR. CHAIRMAN: The House stands adjourned to meet tomorrow, the 8" December,
2010 at 11.00 a.m.

The Lok Sabha then adjourned till Eleven of the Clock on
Wednesday, December 8, 2010/Agrahayana 17, 1932 (Saka).
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